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 MR.  SPEAKER:  We  have  already
 gone  on  to  the  next  item.  We  are  not
 going  back  to  ‘Punjab’  now.  The  hon.
 Member  may  resume  his  seat.

 2.32  Hrs.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  CENTRAL  EXCISES
 AND  SALT  ACT  AND  NOTIFICATIONS

 UNDER  CUSTOMS  ACT

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 K.  ron  PANT):  I  beg  to  lay  on  the
 Table—

 ql)  A  copy  each  of  the  following
 Notifications  under  section  59  of  the

 MARCH  I],  968  on  the  Table  29)6

 Customs  Act,  962  and  38  of  the  Cent-
 ral  Excises  and  Salt  Act,  944  :—

 (i)  The  Customs  and  Central  Ex-
 cise  Duties  Export  Drawback
 (General)  Twenty-fourth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  403  in  Gazette  of  India
 dated  the  2nd  March,  1968.

 (ii)  The  Customs  and  Central  Ex-
 cise  Duties  Export  Drawback
 (General)  Twenty-fifth  Amend-
 ment  Rules,  +1968,  published
 in  Notification  No.  G.S.R.
 404  in  Gazette  of  India  dated
 the  2nd  March,  1968.

 (iii)  The  Customs  and  Central  Ex-
 cise  Duties  Export  Drakback
 (General)  Twenty-sixth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  405  in  Gazette  of  India
 dated  the  2nd  March,  1968.

 (iv)  The  Customs  and  Central  Ex-
 cise  Duties  Export  Drawback
 (General)  Twenty-seventh
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  406  in  Gazette  of  India
 dated  the  2nd  March,  1968.

 (v)  The  Customs  and  Central  Ex-
 cise  Duties  Export  Drawback
 (General)  Twenty-eighth
 Amendment  Rules,  1968,  pub-
 lished  in  Notification  No.
 G.S.R.  407  in  Gazette  of  India
 dated  the  2nd  March,  1968.
 [Placed  in  Library.  See  No.
 LT—405/68}

 (2)  A  copy  each  of  the  following
 Notifications  under  section  59  of  the
 Customs  Act,  962  :—

 (i)  GS.R.  365  published  in
 Gazette  of  India  dated  the
 24th  February,  1968.

 GS.R.  366  published  =  in
 Gazette  of  India  dated  the
 24th  February,  1968.

 [Placed  in  Library.
 LT—390/68)

 (ii)

 See  No.


